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Derecognition of Ayurved Ratna of
Allahabad University and Acharya
Pariksha of Delhl Vidyapeeth

4939 DR MAHADEEPAK SINGH
SHAKYA Wil th: Minister ot
HEALTH AND FAMILY WFIFARE
he pleased to state

(a) whether 1t 18 a fact that Ayurved
Ratna of Allahabad Umiversity and
Acharya Pariksha of Delli Vidyapeeth
have been derecognised and

(b) whether many students have
been rendcred 1dle as a result theieof,
and 1l so the reasons therefor?

THE MINISTER OF SIA1E IN TIlk
MINISTRY OF HEALTH AND
FAMIILY WELELFARE (SHRI JAG
DAMBI PRASAD YADAV) (a) and
(b) The Allahabad Universily does
not award any Ayurvedic qualification
However, Avurved Ratna qualfica-
tion 1s awarded by Hindi Sahitya Sam-
melan Prayag This gualification
awarded between 1931 and 1967 1s al-
ready included in the Second Schedule
of recognised qualifications under the
Indian Medicine Central Council Act,
1970 The Hind1 Sahitya Sammelan
however continues to award the guali-
fication of Ayurved Ratna’ The
qualification awarded after 1967 1s
not recognised Yor the purposes of
IMCC Act

If thig Institution provides for regu-
lar teaching in accordance with the
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curriculam and syllabug prescribed by
the Central Council of Indian Medicine
then the qualification to be awarded
by them will be recognised under this
Act

All India Ayurved Vidyapeeth,
Delhi, awards the following qualifica
tions —

Ayurveda-Visharad
Ayurveda-Bhishak
Vaidyacharya
Prajavaidya Pariksha
Vaidya-Visharad
Ayurvedacharya
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All of them are included 1n the Second
Schedule of IMCC Act, 1970 and,
therefore, they are recognised for prac-
tice etc

In Septembe: 1976, the Government
ot India approved the Ayurvedic sylla-
bus among others recommended by
the Central Council of Indian Medicine
and this 15 to be uniformaly imple-
mented all over the country

Section 17 of the IMCC Act 1970
has been 1mplemented with effect
ftiom 1 10-1976 Those who do not
hold a recongmsed qualihcation are
not entitled to registration and prac-
tice
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Enforcement principle of equal pay for
equal work by Engineering and instra-
mentation Industries

4941, SHRI C. K. JAFFER SHARIEF:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the names of the industries
which have enforced the principle ot
‘equal pay for equal work’;

(b) whether engineering and instru.
mentation industries have been covered
under the scheme; and

(¢) if not, by when this principle
would be enforced in these industries?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) The Equal
Remuneration Act, 1976 which pro-
vides for the payment of equal re-
muneration to men and women wor-
kers for the same work or work of a
similar nature has so far been extend-
ed to 21 employments, viz.,—

1. Plantations (covered under the
Plantations Labour Act, 1951).

2. Local Authorities,

3. Central and State Governments

4. Hospitals, nursing homes and dis-
pensaries.

5. Banks, [nsurance Companies and
other financial institutions.

6. Educational, teaching, traiming
and research institutions,

7 Mines.

8. Employees Provident Fund

Organisation, Coal Mines Provident
Fund Organisation and Employees
State Insurance Corporation.

9. The Food Corporation of India,
Central Warehousing Corporation and
State Warehousing Corporation.
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10. Manufacturing of Textiles and
Textile Products.

11. Factories located in Plantations.

12, Manufacluring of Electrical and
electronic machinery apparatus and
apphances.

13. Manufacture of chemical and
chemical products (except Products of
Petroleum and (oal).

14. Land and Water Transport.
15. Manufacture of Food products.
16. Other manufacturing industries.
17. Electricily, Gas and Water.
18. Wholesale and Retail Trade.

19. Construction including activities
allied to construction.

20, Transport, storage and com-
munications.

21. Agriculture and activities allied
to agriculture.

22. Air Transport Industry.

23. Real Estate and Business Ser-
vices and Legal Services.

(b) Yes, Sir.

(¢) Does not arise.
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